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shall evolve a procedure. If there
are any more suggestions, I will in-
vite suggestions both from the hon.
Members and from the Government
and then ultimately finalise it. Now,
we will proceed to the next ques-
tion... (Interruptions), I am not
going to allow any more questions

Shri Tangamani: This is only aboul
the audit report for 1856-57. [ would
like to know when the audit repori
for 1957-58 would be submitted

Mr. Speaker: Very well. 5hn
Munisamy may put his question.

Himachal Pradesh Council Bank
Accounts

*1147, Shri N. R. Munisamy: Will
the Minister of Home ANfairs be pleas-
ed to state:

(a) whether 1t 1s a fact that in the
second week of September, 1958 there
were only five naya paise as credit n
the account of the Himachal Pradesh
Territorial Council at Simla Branch
of the State Bank of India as per
news item in ‘Indian Express’ Delh
edition on 20th September, 1958; and

(b) 1f so, whether any cheque issu-
ed by the Council on the hank on thc
19th September, 1958 was dishonoured?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes
but the cheque in question was issued
by the Council on the 27th August,
1958, on which the balance in then
account with the Simla Branch of tht
State Bank of India was Rs. 7,454
and 1n addition the Council had a sun
of Rs. 6 lakhs approximately in their
Fund in the different treasuries in-
cluding the Treasury at Kasumph
(Simla).

(b) No. +¥¥

Shri N. BR. Munizamy: May 1 know
in what other banks this Territorial
Council is maintaining accounts and
the position of credit and debit in
them?
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Skri Datar: There was an bregu-
larity committed by the Territorial
Council, According to the rules they
could have operated on the treasury
itself irrespective of the amoumts that
stood to their credit. But here, in this
case, without taking permisgion snd
following the usuml rules, they opened
an account with the local branch of
the State Bank of India and they could
not do it unless the bank was recog-
nised by the Government for that
work. That is the reason why this
difficulty arose. On the date there was
sufficient cash for encashment of this
cheque. In the meanwhile they com-
mitted the violation of another rule
according to which Rs. 10,000 must be
the minimum balance at any bank at
any time. They did not have that.

Shri N. R. Munisamy: The hon
Minister's answer to part (b) is ‘no’.
May I know if the report in the Indian
Express Delhl edition is wrong and
totally incorrect? If so what action
has the Government taken for this
false propaganda?

Shri Datar: There is no question of
taking any action. It is for the Terri-
torial Council to operate on the trea-
suries in respect of the amounts that
are there In fact there sre five
treasuries that are working and a lot
of money 1s available there. They
onght not to have issued a chegue on
the bank, in the first place. in this
irrogular rmanner and secondly, they
ought not to have exhausted all the
balance.

National Discipline Scheme
+
{ Shri Bibhuti Mishra:
| 8hri Ram Krishan:
1149 | Shri Bhakt Darshan:
) Shri Naval Prabhakar:
| Shri Jhulan Sinha:
| Shri Subbish Ambalam:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Govern-
ment of India have decided to wet up
three regional offices at Caleutis,
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Poona and Ambala for the effective
implementation of the National Discip-
line Scheme;

(b) if so, the areas that will be
covered by each regional office;

(¢) how far the Scheme has proved
fruitful; and

(d) whether Government have a
proposal to extend the National Discip-
line Scheme to three hundred more
institutions by the end of the Second
Five Year Plan at an estimated
expenditure of Rs. 26 lakhs?

The Minister of Education (Dr. K. L.
Shrimalf): (a) to (d). A statement is
laid on the Table of the House. May
I read this statement, Sir? This is
again a short one.

STATEMENT

(a) Yes, Sir. The three Regional
Offices have already been set up at
Calcutta, Poona and Ambala City.

(b) The jurisdiction of these offices
is as follows:

Calcutta—West Bengal and Uttar
Pradesh.

Poona—Bombay State and Madhya
Pradesh.

Ambala—Punjab and Jammu and
Kashmir.

(¢) From the reports received from
time to time, the Scheme appears to
have proved fruitful in inculcating a
sense of discipline among the children
of the schools/institutions where it
has been introduced.

(d) The proposal is to extend the
Scheme to three hundred institutions
in all.
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Shri Subbiah Ambalam: May
know whether the Government pro-
poses to establish regional offices in
the southern States and whether there
is any proposal for implementing this
scheme in the southern States?
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Dr. K L Bhrimall: As I bave al-
ready stated it is our intention to ex-
pand the scope of the scheme as more
funds are available and as the other
States also are interested, We would
certaily like to extend the scope of
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Shri Barrow: What is the co-ordin-
ation between this scheme and the
NCC and the ACC scheme?

Dr. K. L, SBhrimall: The NCC is not
for school students; it is primarnly for
the university students and the upper
two classes of the high echools. The
ACC is for the lower classes and it
is not for the university students or
for the higher secondary classes.
With regard to the national discipline
scheme we have given instructions
that wherever there are alreaiy fac-
ilities, they should not be introduced
I am proposing to set up a committee
which would go into this question of
bringing about greater co-ordination
between the ACC and the NCC and
the national discipline scheme.
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Short Notice Question
12 hrs,

Report of the Indian Lawyers'
delegation to U.B.SR.

8.N.Q. No. 6. Shri Shree Narayan
Das: Will the Minister of Law be
pleased tp state:

(a) whether the Indian Lawyers’
delegation which visited the USSR.
recently has prepared any report re-
garding the Soviet legal and judicial
system and submitted it to Govern-
ment;

(b) if so, what are the important
features of such a report, if any; and

(c) if not, whether the Minister of
Law has prepared any note of his
impressions which he would like the
Law Commission to consider?

The Minister of Law (Shri A. K.
Ben): (a) The delegation was a uon-
official delegation, and therefore the
question of submitting any report to
the Government does not arise,

(b) and (c). Do not arise.

Shri Shree Narayan Das: May 1
know what aspect of the judicial and
legal system there interested the dele-
ration most which they would like ta
be adopted in India?





